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the police associaticns will be aliowed
to function; and

(c) if so, what are the details there-
of?

THE MINISTER OF STATE (N
"THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Necessary directives have been given
to the Delhi Administration and ail
the Ceniral Police Organisationsg to
:set up Joint Consultative Machinery
in the shape of Staff Councils for the
mwedressal of grievanceg of Policemen.

(b) Yes, Sir,

have
police

(c) The following guidelineg
been given for formation of
.associations:—

(i) Membership shall be restrict-
ed to serving policemen only. No
outsiders, whether a Government
servant or not, shail be entitled to
membership or function as an office
bearer of the Association or be
connected with it in any advisory
or other capacity.

(ii) Members shall not have ¢he
right to strike work or withhold
their serviceg or otherwise delay the
performance of their duties in any
manner.

(iii) The Association shall not
resort to any coercive method or
agitation for obtaining redressa} of
grievances,

(iv) The Association shall not do
anything which may affect the effi-
ciency of the force or undermine 1ts
discipline.

(v) The Association zhall be ab-
solulely non-pplitical in character
and shall not be connerted directiy
or indirectly with political activity
of any kind. o

«Communal disturbances 1 YWest Ben-
gal

341. SHRIMATI SUSHILA SHAN-
KAR ADIVAREKAR:

[12 JULY 1979 ]

to Questions 122

SHRI SYED AHMAD
HASHMI:
SHR] KISHAN LAJ, SHARMA:

Will ihe Minister of
AFFAIRS pe pleased to state:

HOME

(a) whether it is a  fact that com-
munal riots have taken place in diffe-
rent parts of West Bengal in June this
year, if so, what is the number >f
persons killed/injureq in these inci-
dents;

(b) if so, what were the causes of
the communal troubleg in that State;

(¢) whether the Central Gevernment
have instituted any independent in-
quiries in these incidents, and

(d) what steps the Central Govern-
ment have taken or propose to take to
root out the causes of such troubles?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI 5§ D. PATIL): (a) and (b) A
statement jg enclosed.

(¢) The Central Government have
the communal troubles in that State;
Government with regard to the day
to day developments As the State
Government have taken all necessary
steps to control the situation, jt ig not
considered necessary to institute any
indeperdent inquiry into these inci-
dents.

(1) A High Powered Committee on
Communal Harmony under the Chair-
manship of Deputy Prime Minister
(Defence) has been set up This Com-
mittee has met a number of times and
is likely to submit its report shortly.

Teamg cf officers from the Home
Ministry recently visited number of
Qtateg tu make an assessment regard-
ing the implementation of various
decisions/suggestions based on the
reports ¢of the various Commissions of
Inquiry/deliberations of the Commit-
tees of the National Integration Coun-
cil and crculated bv Government of
India to the States/U. T. Admns.
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A Monitoring Cell has glso recently
been set-up in the Home Ministry to
keep a watch on the progress in this
regard.

The Union Home Minister hag re-
cenlly addressed a letter to all the
Chief Ministers of States and Lt.
Governors of Union-territory Admi-
nistrations impressing upon them the
need for removing, on priority basis,
the slow vpace of implementation of
the recommendations of the NIC and
other related Commissiong of Inquiry
by the States. They have also been
requested to give urgent consideration
to some of the basic issues connected
with communal situation e.g. review
of the intelligence set-up in States/
UTs, giving substantial representation
t0 minorily community in police
forces, securing constructive co-opera-
tion from political parties, press and
local organisations etec.

The Ministry of Home Affairs have
also started Tholding officer-level
Inter-State meetings to discuss mea-
sures to deal with communal situa-
tions. A meeting with the represen-
tatives of Governments of UP and
Bihar was held on 18-6-79. Another
meeting with the representativeg of
Governments of Maharashtra and
Gujarat will pe held on 22-7-1979.

Statement

Nadia (West Bengal)-

On account of series of dacoities in
Hindu and Muslim houses, disputa
over caitle, grazing of cattle on private
land and inter-community marriage,
communal riot proke out in Karai-
ghachi and 3 other villages jn Chapra
Police Station of Nadia district on
21st June, 1979 The State Govern-
ment deployed State Armed Police
and Units of Eastern Frontier Rifles
and PAC in the affected areas. Curfew
which wag imposed in Krishnagar
town on 22nd June, 1979 has been
gradually relaxed. The State Chiet
Minister also visited badly affected
villages on 24th June, 1979. So [far,
on accouni of various incidents 23

[ RAJYA SABHA ]

to Questions 124
persong belonging to both the com-
munities were killed; 4 persons were
killed in police frings About 672
houses of both the communities were
burnt. Till 25th June, 1979, 450 pei-
sons had been arrested. A sum of
Rs. 5 lakhg has been sanctioneq from
the Chief Minister’s Relief Fund for
reconstruction of houses and other
relief materialg have also been distri—
buted.

Report of the Commission of Inquiry
on NMaruti

342, SHRI S, W. DHABRE:
SHRI GURUDEV GUPTA.
SHR] PRASENJIT BARMAN:
Will the Minister of HOME
AFFAIRS be pleasad to state:

(a) whether Government have re-
ceived report of the Commission of In-
quiry on Maruti, if so, what are the
salient features of the report; and

(b) what action Government have
taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b) The report of the Commission
of Inquiry on Maruti Affairs has been
received by the Government and s
under examination.

Expansion of capacity of Birla group
of industries

343. SHRI S. W. DHABE:
SHRI GURUDEV GUPTA:
SHERI PRASENJIT BARMAN:

Will the Minister of INDUSTRY be:
rleased to state:

(a) whether Government's attenticm
has been drawn to the rvecent state-
ment made by the spokesmen of
Birla group of Industries refuting the
allegations made by him regarding
unauthorised expansion of capacity of
Gwalior Rayon and other industries
under the control ¢f the Birla group;



